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(a) wbether Government have any plait 
to in..:lude workers representative' is the 
proposed panel to monitor Special Jute 
Development Fund use ; and 

(b) if so, the details thereof ? 

THE MINISTER OF TEXTiLES (SHRI 
RAM NIWA5 MIRDHA): (a) and (b). 
No, Sir. However. the interests of the jute 
mill worker s for whom schemes have been 
drawn up under th\! fund are being taken 
care of by having representation on this 
Committee from the Ministry of Labour, 
Government of India as also Secretary, 
Department of Labour, Government of West 
Bengal. 

Economic Offenders 

6318. SHRI R.P. DAS: Will the 
Minister of FINANCE be pleased to .state : 

·(a) in wbat circumstances and to what , 
extent, an unconditional apology hy an 
economic offender can be a sufficient ground 
for being pardoned; and 

(b) how many of such offenders have 
been pardoned during the last three years 7 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). Information is 
being collected and will be laid on the Table 
of the House. 

Raids at the Premises of Indu$trialists in 
Calcutta 

6319. SHRI VJJAY KUMAR 
MISHRA : Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that Income- tax 
authorities Investigated and raided Pl'cmises 
of several industrialists in Calcutta during 
the last six months; 

(b) if so, the details thereof; 

(c) whether severa) video cassette sets 
aloogwith jewellery worth Rs. 2 crore and 
Rs. 10 lakhs casb were also seized in these 
raids; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF R.EVENUE IN THB 
MINISTRY OF FINANCE (SRRI A.K. 
PANJA): (a) and (b). Yes. Sir. During 
the Jast six months period ending 29-2-1988, 
the Income-tax Department In Calcutta 
conducted searcbes inter-alia, on the follow­
ing Groups of Industrialists : 

(a> Shri M.L. Raj80ria and others .. 

(b) Shri M.P. Poddar and others, 

(c) Shri M. Swaroop and others, and 

(d) Shri S.V. Mohota and others. 

These searches resulted in the seizure of 
prima facie unaccounted assets such as 
Cash, Jewellery and others amounting to 
Rs. 644.56 lakhs. DJfing the c(\urse of 
these searches, one of the persons searched 
admitted concealment of income of 
Rs. 4L3~ lakhs. 

(c) and (d). In one case, 7 video 
cassette sets were also seized besides other 
assets as mentioned above. 

OutstaDdiD~~ Weatb-tax A~aiost Film 
Producers etc. 

6320. SHRI SOMJIBHAI DAMOR : 
Will the Minister of FINANCE bt: pleased 
to state: 

(a) the names of film line artists and 
film producers, against whorrl demands of 
Wealth-tax above rupees one 1akh, is 
outstanding at present ; and 

(b) the details of action taken in each 
case to reahse the outstanding amount? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF PINANCE (SHRI A.K. 
PANJA) ~ <a> and (b). The names of the 
film line artists a.nd film producers, against 
whom demands of Wealth·tax above rupees 
one Jakh is outstanding, and the details of 
action taken in each case to realise the 
outstanding demand are being collected and 
will be laid on the Table of the House. 

El..port of Bengal Deshi Cot too 

6321. SHRI SHAMINDER SINGH: 
Will the Miniater of TEXTILES be p-Icascd 
to state: · . 

(a) tile total export of aU varieties of 
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cotton in 1987·88 season; 

(b) whether it is a fact that only the 
Cotton Corporation of India was aUowed to 
export Bengal Deshi ; and 

(c) the reasons for Dot allowins this 
export to tbe State Marketina Federations of 
a~l such States which grow Bengal I)eshi 
variety? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) 4779 bales 
of Bengal Deshi. 

(b) Yes, Sir. 

(c) The quota released for export was 
very sma)). 

Raising of Admioistered Prices 

6322. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of FINANCE 
be pleased to state : 

(a) whether Union Government arc 
contemplating to give a share of the revenues 
realised by raising the administered prices 
to States; 

(b) if not, the reasons therefor; and 
. 

(c) the amount tha t has been realised 
through Administered Pr;ces in 1987-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
increase in administered prices is not a· 
revenue measure, and the question of sharing 
tbe proceeds with the States does not arise. 

Proposal for Development of Poor Villages 
by Big Industrial Houses 

6323. DR. DATTA SAMANT: Will 
the Minister of FINANCE be pJeased to 
state: 

<8> whether there is any proposal for 
consideration of Government to hand over 
the economically poor vil1ages to biS indus­
trial houses for their development; and 

(b) if 80, the dotails of tbe proposal? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 

PANJA): (8) There is DO such proposal 
UDder consideration. 

(b) Does not ari Ie. 

Accounts of Export IIIspectiOD AleoQ 
a od Export Inspection Cou~lI 

6324. SHRI RAM DHAN: Will the 
Minister of COMMERCE be pleased to 
state : 

(8) whether all tl1e Inspection Agencies 
established under the Export Inspection and 
Quality Control Act, 1963 for carrying over 
presbipm~nt inspection work are at par with 
each other; 

(b) if so, whether Export Inspection 
Council is utilising the funds of Export 
Inspection Agencies only; 

(c) jf so, the details of the funds utilised 
by the Export Inspection Council for the 
funds of Export Il1~pection Agencies for tbe 
last three years; and 

(d) whether the Export Inspection 
Council is authorised to utilise the funds of 
Export Inspection Agencies '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMbRCE (SHRJ P.R . 
DAS MUNSJ): (a) The Export In,,,pection 
Agency (EIA) at Bombay, Calcutta, Cochin, 
Delhi and Madras established by the Central 
Government under Section 7 of the Export 
(Quality Control and Inspection) Act, 1963, 
are carrying' out pre-shipment inspection 
work in accordance. with the ~·utes and 
instructions of the Central Government and 
the Export Inspection Council (EtC). 

(b) to (d). The expenses of the EIC 
are met essentially through Government 
grants. Wi.th the approval of the Ministry 
of Commerce, Export Juspection Council 
also received small amounts from the Export 
Inspection Ageocie') (EIAs) The amounts 
received during the last three years were as 
under: 

Year 

1985-86 

1986·87 

1987·88 

Government 
&rant 
(Rs. in lakhs) 

21.19 

29.60 

33.00 

From EIAs 
(Rs. in lakhs) 

0.71 

0.72 

Nil 




